
T H E  M IN IS T E R  O F  S T ATE IN T H E  D E P A R T M E N T  
O F  E D U C A T I O N  IN T H E  M I N I S T R Y  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I M U H I  R A M  SA IK IA ) :
(a) and  (b). U n iv e rs i ty  G ra n ts  C o m m is s io n  has  in fo rm e d  
tha t  the  C o m m is s io n  at its m e e t in g  he ld  on  Ju ly  31,
1 9 9 6  r e v i e w e d  t h e  s t a t u s  o f  i m p l e m e n t a t i o n  o f  
R e s e rv a t io n  Po l icy  fo r  S C s /S T s  in C e n t ra l  an d  D e e m e d  
U n i v e r s i t i e s  a n d ,  i n t e r - a l i a ,  d e c i d e d  t h a t  S p e c i a l  
re c ru i tm e n t  d r ive  m a y  be  la u n c h e d  to  fil l up th e  te a c h in g  
and  n o n - te a c h in g  re s e rv e d  p o s i t io n s  and  th e  U G C  m ay  
be in t im a te d  a b o u t  th e  s te p s  ta k e n  by the  Un ive rs i ty .  A 
c o p y  o f  a d v e r t i s e m e n t ,  a p p e a r i n g  in t h e  v a r i o u s  
n e w s p a p e rs ,  s h o u ld  be  s e n t  to th e  U G C  T h e  p o s ts  
fa l l ing  v a c a n t  u n d e r  the  ros te r  s h o u ld  be  f i l led  o n ly  by 
S C / S T  c a n d i d a t e s  a n d  s h o u l d  n o t  b e  d e - r e s e r v e d  
w i t h o u t  f o l l o w in g  G o v e r n m e n t s  r e g u la t i o n  in t h i s  
re g a rd .

T h e  C o m m i s s i o n ’s d e c i s i o n  h a s  b e e n  
c o m m u n i c a t e d  to  a l l  C e n t r a l  U n i v e r s i t y / D e e m e d  
U n ive rs i t ie s  in O c to b e r ,  1996 .

[English]

Anti Sea Erosion Work Kerala

2 3 5 5  S H R I  V.M. S U D H E E R A N  : W i l l  th e  M in is te r  
of W A TE R  R E S O U R C E S  be  p le a s e d  to  s ta te  :

(a) w h e th e r  G o v e rn m e n t  a re  a w a re  of the  n e e d  fo r  
m a s s iv e  an t i -se a  e ro s io n  w o rk s  in S ta te s  l ike K e ra la ;

(b) if so, w h e th e r  th e  G o v e rn m e n t  p ro p o s e  to  p ro v id e  
a d e q u a t e  P la n  o u t l a y  f o r  c o m p r e h e n s i v e  a n t i  s e a  
a ro s io n  s c h e m e  to  c o v e r  th e  en t i re  c o a s t  lines in K e ra la  
S ta te  w h ic h  r e m a in  to  b e  p r o t e c t e d  a n d  to  m a k e  
im p ro v e m e n ts  to  t h e  S e a  w a l l  a l re a d y  c o n s t i tu te d ;

(c) w h e th e r  the  U n io n  G o v e rn m e n t  h a v e  re c e iv e d  
ce r ta in  s c h e m e s  fo r  u n d e r ta k in g  an t i  s e a  a ro s io n  w o rk s  
as an in te r im  m e a s u re  f ro m  G o v e rn m e n t  of K e ra la ;  and

(d) if so ,  th e  im m e d ia te  s te p s  ta k e n  to  c le a r  s u c h  
s c h e m e s  and  p ro v id e  f in a n c ia l  a s s is ta n c e  to th e  S ta te ?

T H E  M IN IS T E R  O F  W A T E R  R E S O U R C E S  (S H R I  
J A N E S H W A R  M IS H R A )  : (a) A c c o r d in g  to  a s s e s s m e n t  
m a d e  b y  the  S ta te  G o v e rn m e n t ,  a b o u t  4 8 0  km  of th e  
co a s t  ou t  of to ta l  c o a s ta l  le n g th  o f  5 6 0  km  in th e  S ta te  
o f  K e ra la  is v u ln e r a b le  to  e ro s io n .  T h e  s c h e m e s  to  
m i t ig a te  th is  p r o b le m  a re  u n d e r t a k e n  b y  t h e  S ta te  
G o v e rn m e n t .

(b) C e n t ra l  loan  a s s is ta n c e  to  th e  S ta te s  fo r  a n t i ­
se a  e ro s io n  has  b e e n  d is c o n t in u e d  b e y o n d  1 9 9 1 -9 2  as 
d e c i d e d  b y  N .D .C .  T h e  W o r k i n g  G r o u p  o n  f l o o d  
m a n a g e m e n t  fo r  IX P la n  h as  r e c o m m e n d e d  a p ro v is io n  
of Rs, 15(1 c ro re  in C e n t ra l  S e c to r  fo r  an t i  s e a  e ro s io n  
vo rks  of c r i t ica l  n a tu re .

(c) and  (d). T h e  G o v e rn m e n t  o f  K e ra la  h a d  re q u e s te d  
P la n n in g  C o m m is s io n  fo r  s p e c ia l  C e n t ra l  a s s is ta n c e  of 
Rs.  2 2 . 5 5  c r o r e  f o r  a n t i  s e a  e r o s i o n  w o r k s ,  r i v e r  
p ro te c t io n  a n d  d e s i l t in g  w o rk s .  S in c e  th e  w o rk s  w e re  
e s s e n t i a l l y  o f  m a i n t e n a n c e  in  n a t u r e ,  t h e  S t a t e

Government was requested to meet this requirement 
from non-plan funds of the State.

Constitution of SLM Authorities

2356. SHRI PARASRAM BHARDWAJ 
SHRI MANIKRAO HODLYA GAVIT :

W ill the M in .ste r of HUMAN RESOURCE 
DEVELOPMENT be pleased to state :

(a) whether the Union Government .have issued 
guidelines to all State Governments to constitute State 
Literacy Mission authorities to decentralise the literacy 
programme and to finalise the project at the State level;

(b) if so, the details thereof;

(c) the States who have formally constituted and 
registered such State Literacy Mission authorities; and

(d) the time by which the remaining States are 
likely to constitute such authorities?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA)
(a) Yes, Sir.

(b) Some of the salient features in the guidelines 
for setting up State Literacy Missions (SLMs) are -

(i) The SLM will be registered body with a 
proper constitution with Memorandum/Articles 
of Association and Rules/Regulations.

(ii) It w ill have a G enera l C ouncil and an 
Executive Committee.

(iii) It will have a Project Approval Committee for 
sanctioning projects.

(iv) The State Directorate of Adult Education will 
function as the Secretariat of SLM

(v) The powers to sanction projects w ill be 
developed to SLMs only after ascertaining 
the commitment of the State Governments at 
the highest level for literacy and education 
programmes and only when at least 50% of 
the sanctioned Total/Post Literacy districts 
have recorded satisfactory achievements

(c) The States which have set up and registered the 
SLMs are Andhra Pradesh, Bihar, Himachal Pradesh,

f Karnataka, Kerala, Madhya Pradesh, Maharashtra, 
Meghalaya, Rajasthan, Tamil Nadu and Uttar Pradesh.

(d) All the remaining States have been requested 
to set up the State Literacy Missions at the earliest.

Protection of Monuments in Delhi

2357. SHRI K.S. RAYADU : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state :

(a) whether several monuments in Delhi are not



be ing  p ro te c te d  by th e  A rc h a e o lo g ic a l  S u rve y  of India 
b e c a u s e  of p a u c i ty  of f u n d s  as repo r ted  in n e w s p a p e r s ,  
a n d

(b) th e  ac t io n  ta k e n  to  p ro te c t  all m o n u m e n ts  in 
Delh i n e g le c te d  by A r c h a e o lo g ic a l  S u rv e y  of India?

T H E  M I N I S T E R  O F  H U M A N  R E S O U R C E  
D E V E L O P M E N T  (S H R  S.R. B O M M A I)  : (a) No, Sir.

(b) U n d e r  the  C o n s t i tu t ion  of India , a rch a e o lo g y  is 
a c o n c u r re n t  s u b je c t  and re sp o n s ib i l i ty  to m ain ta in  and 
p rese rve  m o n u m e n ts  d e v o lv e s  on bo th  th e  C en tre  and 
the  S ta te s .  T h e  A r c h a e o l o g i c a l  S u r v e y  o f In d ia  is 
r e s p o n s ib le  f o r  th e  m a i n t e n a n c e ,  c o n s e r v a t io n  and  
p re s e rv a t io n  of 166 m o n u m e n ts  in D e lh i  w h ic h  h ave  
b een  n o t i f ie d  as c e n t ra l ly  p ro te c te d  m o n u m e n ts .  T h e  
D e p a r tm e n t  o f  A r c h a e o lo g y ,  G o v e rn m e n t  of N a t io n a l  
Capita l  T err i to ry  of De lh i  a re  m a in ta in in g  and p ro tec t ing
19 m o n u m e n ts  in Delh i.  T he y  a lso p ro p o s e  to p ro tec t  
10 0  m o n u m e n t s  in a d d i t i o n .  B e s i d e s  s e v e r a l  
m o n u m e n ts  a n d  r e m a in s  ot a r c h a e o lo g ic a l  in te re s t  
are m a in ta in e d  by  loca l  b o d ie s  l ike  D D A , M C D  and 
N D M C .

[Translation]

Auranga Water Reservoir

2 3 5 8 .  S H R I  D H I R E N D R A  A G A R W A L  : W i l l  
the  M in is t e r  of W A T E R  R E S O U R C E  be p le a s e d  to 
state :

(a) the  la tes t  p o s i t io n  of the  A u ra n g a  water  rese rvo ir  
p ro jec t  of B ihar;

(b) the  to ta l  a m o u n t  s p e n t  th e re o n  so far;

(c) the  t im e  by w h ic h  the  sa id  p ro je c t  is like ly  to be 
c o m p le te d ;  and

(d) the re a s o n s  fo r  the  d e la y  in th is  rega rd?

T H E  M IN IS T E R  OF W A T E R  R E S O U R C E S  (S H R I 
J A N E S H W A R  M I S H R A )  : (a)  A u r a n g a  P r o je c t  w a s  
c lea red  by P la n n in g  C o m m is s io n  in S e p te m b e r ,  1983 
for Rs. 1 2 5 .4 0  c ro re s .  T he  rev ised  e s t im a te  of the  p ro jec t  
fo r  Rs. 297 .81  c ro re s  at 1 9 8 7 -8 8  p r ices  w a s  a cce p te d  
by the T ech n ica l  A d v is o r y  C o m m it te e  su b je c t  to ce rta in  
cond i t ions .  In th e  la tes t  re v ie w  m ee t in g  held  on 7 .1 0 .9 6  
in C e n t ra l  W a te r  C o m m is s io n  th e  p ro je c t  a u th o r i t ie s  
have  a g re e d  to u p d a te  the  e s t im a te s  at the la tes t  p r ice  
le v e ls  a lo n g w i t h  c o m p l i a n c e  to  o u t s t a n d in g  is s u e s  
in c lu d in g  h y d ro lo g ic a l  a s p e c ts .

(b )  T h e  a n t i c i p a t e d  e x p e n d i t u r e  u p to  3 /9 6  is 
Rs. 2 0 .10  c ro res .

(c) and  (d). T he  c o m p le t io n  of the  p ro je c t  d e p e n d s  
upon th e  p r io r i ty  g iven  by  th e  S ta te  G o ve rn m e n t .  T he  
m a in  re a s o n s  fo r  d e la y  in c o m p le t io n  is in a d e q u a te  

fund ing  by the  S ta te  G o v e rn m e n t .

[English]

Sales Tax by Hindustan Shipyard Limited

2 3 5 9 .  S H R I G. V E N K A T  S W A M Y  :

S H R I U T T A M S IN G H  PAW AR :

W il l  th e  M in is te r  o f  S U R F A C E  T R A N S P O R T  be  
p leased  to s ta te  :

(a) the a p p ro x im a te  a m o u n t  of s a le s  tax  a r rea rs  as 
on M arch  31, 1996 in resp e c t  of H in d u s ta n  S h ip y a rd  
L im ited ;

(b) w h e th e r  the A n d h ra  P ra d e s h  G o v e rn m e n t  w a s  
reques ted  to w r i te  off the  sa id  a rrea rs  in v ie w  of  f in a n c ia l  
pos it ion  of the co m p a n y ;  and

(c) if so, the  reac t ion  of the  S ta te  G o v e rn m e n t  in 
rega rd  th e re to ?

T H E  M IN IS T E R  OF S U R F A C E  T R A N S P O R T  (SHRI 
T.G. V E N K A T R A M A N )  : (a) As  on 3 1 .3 .9 6 ,  the  Sa les  Tax 
D e p a r tm e n t  of A n d h ra  P ra d e sh  G o v e rn m e n t  has  ra ised 
a d e m a n d  for Rs. 53 c ro res  a p p ro x im a te ly  W h i le  Rs 14 
c ro re s  h a v e  b e e n  p a id  by  th e  H in d u s t a n  S h ip y a r d  
L im ited u n d e r  p ro tes t ,  a su m  of Rs. 32  c ro res  is co ve re d  
un d e r  S tay  O rde rs  of the  A n d h ra  P ra d e s h  H igh  C ourt  
For the ba la n ce  a m o u n t  of Rs. 7 c ro res ,  a p p e a ls  are 
l y in g  b e f o r e  t h e  H ig h  C o u r t / T r i b u n a l s / A p p e l l a t e  
A u th o r i t ies .

(b) Yes, Sir.

(c) T h e  Sta te  G o v e rn m e n t  has s ta te d  tha t  in the  
light of cu rren t w a ys  and  m e a n s  p os i t ion  of the  S ta te  
Govt. ,  it is not in a pos i t ion  to fo re g o  th e  sa le s  tax  dues .  
H o w e v e r ,  it h a s  d i r e c t e d  t h e  C o m m e r c i a l  T a x e s  
D e p a r tm e n t  to re s o lv e  th e  o u t s t a n d in g  is s u e s  w i th  
H in d u s ta n  S h ipya rd  Ltd., th ro u g h  rec o n c i l ia t io n s .

[Translation]

Advance Courses by Universities at 
their own Expenses

2 3 6 0 .  DR. RAM L A K H A N  S IN G H  . W il l  the  M in is te r  
of H U M A N  R E S O U R C E  D E V E L O P M E N T  be  p le a s e d  to 
s ta te  :

(a) w h e th e r  th e  U n io n  G o v e r n m e n t  h a v e  g iv e n  
ap p rova l  to all the  un ive rs i t ies  in M a d h y a  P ra d e s h  fo r  
c o n d uc t in g  adva nce  co u rs e s  at th e i r  o w n  e x p e n s e s ;

(b) if so, the de ta i ls  th e re o f ;

(c) w h e th e r  the fee ,  d o n a t io n s  fo r  t h o s e  c o u rs e s  
are s im ila r  to the p r iv a te  e d u c a t io n a l  in s t i tu t ions ,  as  a 
resu l t  of w h ic h  th e  s tu d e n ts  h a v e  b e e n  fa c in g  g rea t  
d if f icu lt ies in u n d e rg o in g  th o s e  c o u rs e s ;  and

(d) if so, the  s te p s  t a k e n /p r o p o s e d  to be  ta ke n  by 
the  Union G o v e rn m e n t  in th is  reg a rd ?


